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21.11 M5 

This UA. has been tiled by Smt. Hiramatu 

Dcvi sedking foliowing reliefs: 

"To provide pension, service gratuity, 
death gratuity and leave salary, on the 
basjs of his service from 3. lO75 to 
15 '~.)2," 

.11 owever, from Aimexure-6 to the 

application, I find that the apphcant1ias placed before 

me a copy of order dated 2S2000 passed in C).A.No. 

7 16197 where the. mé applicant had approached the 

Tribunal with. a prayer for ditecting the Respondents 

to grant her ftirnily pension. The prayer of the 

applicant. was heard and after hearing in depth the 

Tribunal. came to the conclusion that the deceased 

husband of the applicant was only a casual labourer 

with temporary status and that the causal labourers 

with temporary status are not, considered 'Raihvay 

servants' 	as the definition of 'Railway Servant> 

specifically excludes casual labourers. In the 

circumstances, the Tribunal held that as the 

applicant's husband had never been in the Railway 

service, the applicant was not entitled to famfl 

pension and, therefore, held that the prayer of ti 

applicant, was without merit, and rejected the same. 

However, being a casual labourer, the family, of the 

deceased is entitled to Payment of service gratuity 

under the 'Gratuity Act> The Respondents are, 

therefore, directed to consider the case and pay the 

service gratuity to the widow of the deceased 

employee as due and admissible under the relevant 



NOTES OF THE REGISTR\ T 	 ORDERS OF THE TRIBUNAL 

ruics. The same may be glven to the app.a. w; 

1 50 days from the date of receipt of this order. I or 

accordingly. 

The issue of the family pnsion having 

afteady been decided by the Division Bench of this 

Tribunal in O.A.No. 716197, the applicant is debarred 

from coming before this Tribunal again with the same 

prav&.r Iris mg ut 	the ni1c1pie r 

ccordingiy, thi. OA. is disposed of at 

tile adnisson stpe 
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